IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM ’ ‘
¢ 0.A. No. 405/90 ABK
XX XA
DATE OF DECISION _15. 6. 90
p-m.JOShy ‘and Dthers App]icant (S)
‘ N.,R.Rajendrar‘r Nair Advocate for the Applicant (s)
Versus»'
UoI, Secratary, Ministry of  Respondent (s)
Communications and others
P.Santhoshkumar, ACGSC - ___ Advocate for the Respondent (s)
| (For R,1&2).
CORAM:

The Hon'ble Mr. S ePeMuker ji, Vice Chairman

The Hon'ble Mr.. A,V Haridasan, Judicial Member

Whether Reporters of local papers may be allowed to see the Judgement ? ‘fco :
To be referred to the Reporter or not? (W

\Whether their Lordships wish to see the fair copy of the Judgement ? NV

To be circulated to all Benches of the Tribunal ? pN)

nalh s S

: ’JUDGEMENT - R

(Shri S.P. Mukerji, Vice Chairman)

In'this application dated 23, SWQG'Filed'under Section 19
of tha Administrative Tr;bunals Act, the applxcant has mainly challenged
the selectlon process through the competitive examxnatlon held on
8th and gth .of January, 1990 as a result of which the select list
ags at Annexura—lvuas praparéd?' | |

-

2, , The applicants' grievance is that raspondents 3 to 6™
have been seleéted and theiapplicantsvhavB been excludgd by unfair
means;‘,fﬁe repreééntations filed Ey_the épplicants at Annexurs 2 to 4
addressed to the Lhief Senerél Naﬁagar, who is respondgnt No.2, have

not yat'been.disposad ofﬁi 0
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;J 3e _ e have heard the learned counssl Por bath the

parties and‘gone'through the documents carefully} We had
occasion to go through the answer papers of respondent Noiéf
The learned counssl for the applicant during the course of

the arguments indicated that the applicants uill'be satig-

(a)

Pied/if tha marks obtained by them 1n varlaus,papars are
tqtalled up and it 'is verified by a responsible officer
that the totalling'is‘cofrect and (b) the'rébresentations
of the applicants at Annaxuras'é to 4 are dispossd of at |
. . the level of the Chisf General Manager after getting the

facts and allegations looked into dispassiqnately?

4. Wle find tﬁat1the prayers made by the leafned
éounsel for the applicani are quite fair and reasonabie
and there-is nd reason the respondents shéuld demur in
considering them? In the conspectus of facts and circumstancgs
we close thisVapplicaiion with the fPollowing directions:
 (35 The marks- obtained by ths three applicants in

each paper should be examined by a competent

authority and it should be verified that the
m eodn hoqw
. . . totalling of the marks is correct; and’
S "k
" (b) Respondent No.2 should caonsider and dispose of

‘ghe representations at Annexuras 2 to-4 after
gatting'the facts an@ allégations mentioned therein

looked into dispassionately and pass final orders;
[4

and
(e) ﬁctlon on (&) and (b) above should be completed
v _ ' uzth;n a perlod of three months from the date of

communication of this ordar.

Se There will be no orden as to costs. A copy of this
order may given to ths 1 fned counsel for respondent§3

(A, V.Haridasan (5.P.Muker ji)
Judicial Member Vice Ch a rman

15.6,80
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